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LOK SUEA 
CORRIG.3NDA. 

to 
The Fburth Report of the Committee on Governm91t 

Assuran ces (beventh Lok 5abba) 

F' age No. Correction 

2 (1) Fara 6, line 12~ .I2.I 'any' .aa9 'only' 

9 
13 

14 

15 

IE. 
17 

18 

27 

29 

(il) f ara 6, line 15:.I2.I 'state' ~ , stale' 

Col. 3, lin e 13: .fQ.r 'vi re ct' ~ 'Di st Ii ct' 

(1) Col. 2, lines . .5-6. for ~:t. Olandrashekara 
Murthy' ~ 'Shri h."'U'. Chandrashekara l-.urthyt 

(ii) Col.3, line 2j: .I2.r '190' ~ , 1980' 
(lil) Col.4, line 6: 12.r 'request' ~ 'requisite' 
(lv) Col. 4, line 9' after 'down' insert 'on' 
(v) Col. 4, line 10: ..fQ.r 'or' ~ '0 f1. 

(vi) Col.5, line 6: ill '.requislte' ~ 'request' 
(vii) Col. 5, line 8, .fQ.r '14-2-81' ~ '14-12-81' 

Col. 2, line 1: ..f2.r '409' ~ '420<)' 
(i) Col.3, line 1: after 'of' 1naert 'paper' 

(i1) Col. 3, lin e 10: ~ , 18 33' ~ , 1883' 
(1ii) <l:>l. 4, line 1; for (a) ~ (b) 

(i) Col. 3, lin e 14;: aft er ' ecu1 t y' ~ 'equity' 
(ii) Col. 5, line 6: .IQ..r '35' 1lla9 'SS' 

0-

(i) Col. 3, line 10~ ~ 'q€p' ..£bS 'quo' 
(ii) Col. 5: ..i2.r 'exi stin g lin es 1 to 4' ~ 'Last 

request recei ved from DI.4. on 23-12-81 for 
ext en sion of tim e ul'to 5-2-82' 

Col. 3, line 13: .iQ£ 'lcm ces' ..1:ilaS '11 cmces' 

Col. 3, line 18: after' the' in gert 'Union 
Terri tory of A,ndania11 and' 

31 (i) Col. 3, line 22: ~ 'rombers' ..!:.ti.9 'rIiEILberst 
(1i) Col. 3, line 31~.iQ£ 'House-wises' 

read' House-wi vest 
( iii) Col. 3, lin e 32: ..f2.r ' rou sed' ~ , caU sed' 

33 Col. 3, line 27~ delete 'tJJinistry of Cb:nmerce' 

~ Col. 2, lines 8-9: ..fQ.r '.shI1 ~n:ith a>nkar 
Qlast Ii' read 'ShIi i1a.jnath ~kar oShastri' 

37 

J3 (i) 
(il) 

Col. 4, line 8: ..f.2.r 'Slbha' Ua9 'Sabha' 

<l:>1.3, line 11: ~ 'these i s' ~ 'thes1. s' 
<l:>1.4: ..fQ.r 'existing lines 1_4' ~ 'The 

infoItllation is being oollected and will .be 
laid on the Tabl~ of the 5al:ila in due oourse' 
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INTRODUCTION 

I, the Chairman of the Committee on Government Assurances .. 
authorised by the Committee do presept on their behalf this Fourlh 
Deport of the Committee on Government Assurances. 

2. The Fourth Report was finalised by the last Committee 
(1981--82). 

Sittings uf thie Committee (1981-82) 

3. That Committee held four sittings on 11 and 28 January, 12 
February and 26 May, 1982. 

4. At their sittings held On 11 and 28 January and 12 February, 
198.2, the Committee reviewed the assurances pertaining to F0urth 
and Fifth Sessions of Seventh Lok Sabha. 

5. At their sitting held on 26 May. 1982, the Committee considpred 
the draft Fourth Report and taking note of the fact that the term ot 
the Committee will expire before the commencement ot the .ext 
session at Lok Sabha, decided that the Report might be placed before 
the next Committee, when constituted. 

6. The Minutes of the aforesaid sittings of the Committee form 
part of this Report. 

Sittings of the Committee (1982-83) 

7. The Committee (1982-83) was constituted on 15 June. 1982. 

8. The Committe~ held one sitting on 3 July, 1982 IUd at that 
sitting considered the draft Fourth Report and adopted toe same. 

9. The Minutes of the aforeHid sitting of th., Committee .1so 
form part ot this Report. 

10. The conclusions or observations of the Committee are contained 
in the succeeding chapters and in the. Minutes appended to this 
Report. 

NEW DELHI; JAGANNATH RAO, 
July 3, 1982. Ch4inncm. 
Asadha 12, 1904 (Scllca)'· Committee O'R Government A"urGncea. 

(iv) 



·&PORT . ; 

1. REVIEW' Oil' ASSURANCES OF FOURTH AND F1rrH 
SESSIONS OF SEVENTH LOK SABHA 

During the, Fourth and Fifth Sessions of the Seventh Lok Sabha, 
3a;~ and 792 assurances were culled out from Debates (Parts I & II) 
respectively, to be implemented by the Government. Out. of theBe 
307 assurances pertaining to Foul"th Session and 714 assurances per­
taining to Fifth ~on have, since been implemented leaving a 
balance of 26 and 78 assurances to be implemented. These figures take 
into account the latest statements of implemepted assurances, laia on 
the Table of LOk Sabha by the Minister of Parliamentary Aftain on 
30 April, 1982. 

2. At their sitting held on 11 January, 1982, the Committee review­
ed 25 pending assurances pertaining to Fourth Session of Seventh 
Lok Sabha and at the sittings held on 28 January and 12 February. 
1982, the Committee revieWed U pending assurances pertaining fo 
Jt'ifth Session of Seventh Lok Sabha (details are given in Annexures 
to Minutes of the sittings held on 11 January and 28 January, 1982) 

3. The observation. or recommendations of the Committef' in 
respect of each case have been given under the relevant item of the 
Minutes of the sittings held on 11,28 January and 12 February, 1982. 
Couideri.ac the various I'NIIODS advaand 'by tile Gove'nIment, DIe 
Committee .,.. to put ateaIlcm of time In aBeII upto tile ...... 
meaticmecl uDder reJevat itfms ia the 1DDutee. The c.amIttee tnult 
duat the Mialstries/DepartmeD.ts eoDeemed wouLI ..... iID.pI_-
tlitioD of those aSBUJ'UlCtlS by the exteDdecI dates .pp...... by the 
Coauaittee. 

c. While reviewiDc the peDdiD&, III81II'UlCeS the Ccnnmltte. ..... 
.that in 6 CIIIeS, MiDisfries CODC!IInI_ ... DOt ~ die ,........ 
edension for implementation of the ... unnc:el!l whea the matter e ..... 
up before the ,.,....ittee. TIle Committee feB to uallentaDd wIl)r tile 
...... CODeeraed lost siPt of tile ............. ,rocedare of 
appbiDI fOJ' exteD8IaD of time Iadka~ tile....... .... ... in 
·t .... aIIeI. fte c-tttee C8Ilot acree tbat .. Ilia ........ -
('ened were DOt .ware of the proeeclure tbat thq Jaave to ... exten-
sion of tUne where they cannot iIIIpIeJDeDt aD .....-.ace tritIda • 
...... oftlaree JIIO.t.s fIvIIl die ..... on wlaida ......... III Ii ... 



or that further extension has to be sought indicating the reasoDS there­
for wIaeft the ~ cannot be implemented within the exteDded 
period panted by the committee for ~plementation of the assurance. 
The CommIttee cannot but cOnclude that Ministries concerned have 
DOt ".. ~t ad have just DOt bothered to keep a proper track 
of the implementation of the assurances. 

5. The Committee also noted that in some case,s the extension 
sought was just on. the ground that the information from some . of 

. the States was ~t to be received. The Committee I1t doubt appreciate 
. the cW6eulty which the Ministries have to face when the infonnation, 

which has to be received. from the concerned State Governments, is 
not forthCGlJliDc. Even in these cases the Committee would like to 
stress that where communications sent to the State Government at 
lower levels· do not yield pOsitive results, the Ministry concerned 
should not hesitate to take up· the matter at a ·hiaber level. In 
deservioW cases the Minister should take up the matter at the level 
of the Chief Minister ox: the Minister co~ed of the State so that 
minimum time was taken in im.plementation of the assurance. 

6. In this context, the Committee would also like to stress one 
more point. The Committee have noted that in many cases, althougb 
information is received from a large number of States and it is aWAit­
ed only &om one or two States, the Ministries do not take action to 
lay on the Table the information which is already available. In ~l1eh 
cases the Committee has been stressing and recommending that the 
avanable information should be laid on the Table in partial imple­
mentation of the assurance and steps taken to expedite collection of 
the. reinaiDing infol1itation and laying it before the House in full 
iDlplementation of the aliSUr8Jlce. The Committee would like this 
procedure to be foUowed scrupulously by all the Ministries suo moto 
letause the available jnformation not ony gives 90Dle satisfaction to 
the Member in reply to whose question or remarks the assurance 
had been ,given but also lessens the chances of the information 
becominK state and losing all its importance by the time it is laid on 
the Table very late simply beeau.e ODe or two Sta~ Governments 
ill'e not able to furnish the information in time. 

7. The Cotmnittee'take a serious view on the cases where Minis­
tries 'eonee:rned do· not seek even single extension of tbne after the 
8I51irance was given in spite of the fact that a period much more 
than the prescribed period of three months has lapsed. When su(:h 
C8IIeSccmie to the notice of t~ Committee, the Committee caDnot 
b~t express their displeasure at the utter di8reprdOf the settled 
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proeedure on the part of the eonce~d Ministries. In some eases, 

at' the "histaDee of the Conafttee, the' Chainnan of the Committee­

has been ea11ing the eoneemed officers of the Ministries to bow 

the reasons for delay in implementation of the assurances, to fiDeI 

out the stace at which the implementatioa of the aIIUl'anee rests 

and the reasons for not seeking extension of time for implementation 

of assuranee by the Ministry. The outcome of such meetinp he1d 

in the last one year has ;l'Ievealed that in many easel there was a 

lapse on the part of tbe .concerned M"wistry· in .ther losing sigbt of 

the assurance or in not properly pursuinr the Unplementation of 

the 888uranee. In one of their earlier reports, the Committee hReI 

impressed upon all the .Minist:ries concerned to set up cells in the 

Ministries for keeping a note of the aasurances riven, watchinc thMr 

progress and' eDsuridg the implementation of the8alurance within 

the minimum possible time. It should be the responsibUity of the 

omcers rwmlng this cell to ensure that the 8SlUr8llee is implemented 

within the prescribed time and extension of time is sought only in 

extreme cases wh",re in spite of the best eftoris it is not possible to 

implement the assurance in time. In sueh cases the extension should 

be sought by the Ministry well before the date on which the prriod 
of three months from the date the 8M1II'8D.te was given or the period 
upto which extenaion has been sou,ht earlier expires. The Com­

mittee feel that unless responsibility illl hed on a particular cell or 

the officers manning it, the chances of Ministries failinr to imple­

ment the assurances in time or fai1~ to seek .xtension of time in 
time cannot be altogether ruled out. 

II. POSITION OF PENDING ASSURANCES PERTAINING TO 
FIFTH, SIXTH AND SEVENTH LOK SABHA 

8. Subsequent to the reviewing of the pending aSftlranres hy the 

Committee, assurances at Sl. Nos. 3, 6, 15, 19, 21 and 25 of Annexure 

T to Minutes, dated 11 January, 1982 and S1. Nos. 3, 6, 7, 8, 9, 11, 

15, 16, 17. 18, 19, 21, 23, 24, 25, 26, 28, 30, 33, 36, 37, 39 and 40 of 

Annexure II to Minutes, dated 28 January and 12 February, 1982 have 
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been impl~mented as the Minister of Parliamentary Mairs laid 

statements on the Table cit Lok Sabha on 1 March, 1982, 5 April, 1982 

and 30 April, 1982 in implementation of these assurances in full. 

9. A statement showing the position of assurances pertaining to 

Fifth, Sixth and Sev~nth Lok Sabha pending implementation by the 

Government as on 1 May: 1982 is given at Appendix. Tbe Com. 

mittee would like tile MinistrieS/Departments concemetl to JUke • 
critical uWysis of those assurances 80 .. to imP • ..-t them within 
,the shortest poIIIbIe time. 

NEW DELHI; 

J'Ul.y 3., 1982. --- -_ .. - .----. ---" 
Asa.dha. 12, 1904 (S.) 

JAGANNATHRAO, 
Chaiml4n., 

Committee on Government AssurCl'Rces. 



IIINU'I'IIIi 

NINTH SITTING 
.(1981-412) 

The Committee met on Monday, the 11 January, 1982 from 11.30 
to IU5 hours. 

~. Shri Lakshman Mallick 

3. Shri Somjibhai Damor 

4. Shrl Sunder Singh 

5. Shri Krishan Datt Sultanpuri 

6. Shri Tapeshwar Singh 

Slai:rARIAT 

Shri N. N. Mehra-Chief Exa.m.iRer at QuenioM. 

2. The Committee took up for consideration Memorandum No. 21i 
(~tai1s given in Annexure--I). Observations/recommendationR 
made by the Committee Seriatim on the 25 pending assurances are 
as under:- x-

Memorcrndu.m No. 2O.-Review ot assurances pert.ainin,g to 
Fourth Session of Seventh Lok Sabha 1880. S1. Nos. 1,2. 4, 5, a. t. 11; 
13 and 20 :-The Committee noted that the Ministries had IOUIht· 
extension of time in all these cases either up to the end of FeblUlry 
or upto the middle of March, 1982 on the ground that information 
was still awaited from some ot the State Govemmentl. 

The Committee desired in aU these ca&eI that the Ministry 
concerned should lay the available information duriaC the next 
session :in pan Jmplementatioft of the anrance and e«orts abould 
be made to implemeDt the rem.trdng part of the aiIurIftee apedf-
tiously. 
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Sl. No. 3.-The Committee noted that Ministry' had sought ex­
tension upto 26-3-82 for implementing the remaining par,t of the 
assurance on the grO'Wld that on, ~ remainiDg 18 demands which 
were still under the consideration of various Ministries,lDepartments 
of the Government 01 India and of local administration, the infor­
mation so far collected required' further clarification and scrutiny. 
While agreeing to grant the extension, the Committee desired that 
~ftorts might be made to implement the assurance by the end of the 
next session of the Lok Sabha. 

St. Nos. 6, 7, 14, 24 and 25.-The Committee noted that Ministries 
concerned have sought extension of time upto middle of March, 
1982 in the case of Serial Nos. 6, 7, 14" and 25 and upto 27-2-82 in the 
case of Serial No. 24 on the gr~d that the information from the 
State Governments/agencies concerned was yet to be received and 
finalised. 

The Committee agreed in all these cases to give extension sought 
by the Ministries and hoped that Government would do their 'best 
to implement the assurances by the end of the next session. In case 
of item No.6 the Committee desired that if any information was 
available with the Government, it should be laid on the Table in 
part implementation. 

SJ.. No. lO.-The Committee noted that the Ministry had sought 
extension of time upto 1()"9-81 on the ground that the information 
from Andhra Pradesh and Bihar was awaited and thereafter the 
Ministry have not bothered to seek any further extension. 

The Committee took serious view on such a lapse on the ,part of 
the Ministry and desired that the Ministry might be asked fo state 
the reasons for not seeking further extension. The Committee turther 
d~ired tltat the assurance might be implemented in part by laying 
en the Table the available information. 

Sl. NQ.12.-The Committee noted that Min,istry had sought ex­
tension of time upto 17-1-82 on the. ground that information from 
J &: K and West Bengal was awaited. 

The Committee desired that· the available information might b • 
. laid in part. implementation of the assurance and efforts made to 
.implement the assurance jn full during the next session. 

st. No. 15.-The Committee noted that Ministry had sought 
extension upto ~11-61 on the ground that work relating to com­
pilation of Qeures was in progress and it could not be finalised since 
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figures collected had tp be tamed. Thereafter no further- ret')uest 
for extension had been sought The Committee took serious . note of 
it and desired that the MJmstry might be asked to state .the rea-
sons for such a lapse and to state the present position l'egardiRg 
implementation of the assurance. 

Sl. No. J6.-The Commi~ noted thatthe Ministry had sought 
extension upto 18-2-1982 for implementing the aaurance on the 
ground that the information had not been received from the G«w-
emment of Bihar in spite of· the fact that the Union Mini$ter of 
State for Irrigation had also written to the Minister of Irrigation, 
Bihar for' furnishing the requisite information. While agreeing to 
grant the extension the Committee hoped that all efforts would be 
made to implement the assurance by the end of the ensuing session. 

Sl. No. 17.-The Committee noted that Ministry had 'earlier 
sought extension upto 31-8-81 on the ground that mformation from 
three State Govemments/Union Territory administration was awai· 
ted. Thereafter .. the Government have partly implemented the 
assu.ranceon 14-9-81. The Committee after going througb the part 
implementation Report found that except Madhya Pradesh, infor­
mation about all other States had been given but the Ministry had 
not sought any furthec extension thereafter. 

The Committee desired that the Ministry might be asked to 
state the reasons for not seeking further extension and also to state 
the present position regarding implementation of remaining part of 
the assurance. 

Sl. No. 18.-The Committee noted that Ministry had sought ex­
tension upto 8-1~1 on the ground that the information received 
was voluminous one and required proper checking. Thereafter DO 

extension had been sought. The Committee desired that the Minis­
try might be asked to state the reasons for not seeking further ex· 
tension and also desired that the assurance migtlt be implemented 
by the end of the next session. 

Sl. No. lB.-The Committee noted that the assurance had been 
earlier considered by them on the request made by the MiniStry 
for dropping the auurance at their sitting held on 6 July, lINn 
when the Committee decided that till the position was clarified in 
the House the assurance might not be dropped. 

The Committee desired that the Ministry might be aaked to 
state the action taken on Committee's recommendation made ear­
lier. 
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Sl No. 21.-The Committee noted that the assurance was partly 
impleme.ted on 23-11-81 and further extension up to 1~82 bad 
been BOught by Ministry on the ground that information about 
cbemical companies had been sent to the Reserve !fankof India 
for verification. . 

While agreeing to grant the extension sought by the Ministry, 
the Committee desired that efforts should be made to implement 
the aSS'Ura~ce by the end of the next sesSion. 

Sl. Nr;. 22.-The Committee noted that no request for the exten­
sion of time had been received from the Mini.stry nor had they im­
plemented the assurance which was to 'be implemented within 
three months Of the date of reply. 

The Committee desired that the Ministry might be asked to fur­
nish a note stating the reasons for not seeking any extension. 

SZ. No. 23.-The Committee noted that the Ministry sought the 
extension of time upto 5-2-82 on the ground that information had 
not been received 'from the Dil'eetor General, Mines Safety and Delhi 
Administration. While considering the reasons advanced by the 
Ministry, the Committee noted that information cauld be eas.ily 
collected by the Ministry from Delhi Administration. The Com­
mittee desired that the officials of the Minls~ might be t:!alled for 
oral evidence. 

The Committee then adjourned. 
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JIINU'I'IS 
TENTH SITTING 

(1981-82) 

The Committee met on Tlwrsday, the 28 January, 1982 front 
11.30 to 12.30 houn. 'r" , 

2. Shrimati Usha Prakash Choudhari 

3. Shri Kamaluddin Ahmed 

4. Shri JagpaJ. Singh 
5. Sbri Lakshman Mallick 

6. Shri Somjibhai Damor 

7. Shrimati B. Radhabai Ananda Rao 

8. Sbri Sunder Singh 
9. Shri Kr:lshan Datt Sultanpuri 

10. Shri Tapeshwar Singh 
11. Shri RamSwarup Ram 

SllcDTAllIAT 

Shrt N. N. Mehra-Chie.f E=miner of Que.tions. 

2. The Committee took up for consideration Memorandum No. 
21, item Nos. 1 to 22 (details given in Annexure m. Observationsl 
recommendations made by the Comm,ittee seriatim on 22 pending 
asaurances are as under:-

Memortmdum No. 21.-Review of 8B8Ul'auce& pertaining to P'iftli 
Session of Seventh Lok Sabha, 1981. 

Sl. Nos. 1, 10 and 18.-The Committee noted that the Mbdstries 
had sought exteQlion of time upto the end ot November, 1981 (in 
eases of SI. Nos. 1 and 10) on the il'OUnd that the infolJJ)l1tion ~.."m 

,9 
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some of the State Governments was still awaited and in case of 
81. No. 18 upto the end of December, 1981 on the ground that the 
collection of information from the subordinate units under their 
Department would take some more time. No further extension 
was sought by them th~reafter. The Committee felt that the 
Ministries/Departments of the Government of India were not 
complying with their recommendations made repeatedly for seek­
ing, of extensions in time. 

The Committee desired in all these cases that l(rhaurver infor­
mation was aval1able with the Ministries might be laid in part 
implementation and efforts made to collect and lay on the Table 
the remaining information ,expeditiously. The Committee also 
desired that the Ministries concerned should inform the Committee 
about the reasons for not seeking in time extensions for imple­
mentation of the respective assurances beyond the dates upto 
which extensions had been granted, which had already expiTed. 

St. Nos. 2t. 3, 4, 5, 6, 20 and 21.-The Committee noted that the 
Ministries concerned had sought extentions upto february in ease of 
SL Nos. 3, 5 and 6 and. upto the end of March and Apnl., 1982 in 

, cases of 81. Nos. 4 and 2 respectively on the grounds that the infor­
mation required was still awaited from the State Government. 
The Committee further noted that in cases of 81. Nos. 20 and 21 
also the Ministries had sought extension upto ftnit week of Feb­
ruary, 1982 on the ground that infOrmation from concerned Gov­
ernment was awaited. 

The Committee, after considering the reasons advanced by the 
Ministries agreed to grant extension in all the cases and hoped 
that the assurances will be' implemented within the extended 
periods. 

Sl. Nos. 7, 8; ~ 15'.cmdS2.-The Committee noted in cases of 
Sl N 08. 7, Idld 8 that the Ministry had souSht the extension of time 
upt;o the end o'f January and 1 March, 1982 respeclively on the 
ground that the information sought had been referred to the 
Ministry of Home Affairs and their response' was awaited. 

The Committ"e fUrther noted that exieiiSion upto the ffi-st 
week of March, 1982 in cases of S1 Nos. 14 and' 22 and upto the first 
week of M~h; 18i8S in cue of Sl. No. 15 had ~ sought by the 
Ministers concerned on the ground that the information from the 
State GO\Jernments was still awaited. . 

The Committee while agreeing to grant extensions in all these 
cases desired that the Ministries concerned should lay the available 
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i~rmation. m. part. implementation of the assurantes and etiotts be 
made w impleGlent the retdlintr" part Of assuraTttes expeditionsly. 

Sl. Nos. g, 17 and I9.-The Committee noted that the Ministry 
had. sought exteaion of time upto &-lo.lMn in case Of 81. No. 9 
on the groundtbat infdl'mation from Andlman a·nd NicobaT Islands 
was awaited. FW'ther, in taBes of 51. Nos. 17 and 19 the Committee 
noted. that extensions upto end of Jmuar1, 1982 and 4 Decerntrer. 
1981, respectively, had been sought by the Ministries concerned on 
the ground that information from concerned Ministries/Depart­
ments and untts was still awatted. 

Considering the reasons advanced by the Ministries. the Com .. 
mit_ d~ that the aS8ut'am!es might be implemerited durflli 
the. next session of Lok Sabha. The Committee further desired that 
the Ministries concerned should state the reasons for not seekini 
further extensions for implementation of the assurances beyoDd 
the dates upto which extensions had been il'anted, which had al­
ready expired. 

Sl. No. H.-The Committee noted that extension upto 20-2-1982 
was sought by the Ministry on the ground that information from 
the State GovemmentlUnion Territory Administration was awaited. 

While agreeing to grant extension sought for the Committee 
desfred that the available information might be laid on the Table 
in part implementation of the assurance in the ensuing session and 
etrorts made to implement the remaining assurance expeditiously. 

Sl. No. 12.-The Committee noted that the Ministry had not 
sought any extension for implementation of the assurance which 
was given on 27 February. 1981 but had partly implemented the 
assurance through statement laid on the Table on 24-8-81. After 
examining the ·part-implementatlon report the Committee found 
that information about States except Assam, Karnataka and Madhya 
Pradesh had been given therein. 

The Committee desired that the Ministry might be asked to statE' 
the reasons as to why they had not sought any extension of time for 
implementation of the remajning assurance in this case and when 
this information was to be laid on the Table now. 

SJ.. Nos. 13 and I6.-The Committee noted that Ministry had 
made no request for extension of t1JDe jn case of S1. No. 13 bu.t bad 
partly implemented the assurance through statement laid on 
24-8-1981. In case of Sl. No. 16 the Committee noted that extension 
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upto 20-12-1981 was 'sought by the Ministry on the ground that' 
implementation report could not be finalised SO tar IDd thereafter 
n~ request for extension had been made by the Ministry. 

The Committee desired that the Ministries concerned' might b. 
asked to state the reasons for not seeking further extension of'time 
for implementation of the assurances and what was the present 
position of implementation of these assurances. 

The Committee were, thereafter, apprised ot the important 
points emerging from their on-the-spot study tour to Andaman 
and Nicobar Islands and Calcutta during January, 1982. 

The Committee then' adjourned to meet again on 12 February, 
1982. 



AUNtJftS 

KLE:VENTH SITTING 
(1981-82) 

The Committee m~ on Friday, the 12 February 1_ from 11 31 
to 12.30 hours. '. 

PaIaN-r 

Sliri Jagannath Rao-Chairm4n 

MDcas 
2. Shrimati Usha Prakash Choudhari 

3. Shri Kamaluddin Ahmed 

4. Shri Somjibhai Damar 

5. Shrimatl B. Radhabai Ananda Rao 
6. ShI'i Sunder Singh 

7. Shrt Krishan Datt Sultanpuri 

8. Shri Ram Swarup Ram 

8a:RETAlUAT , .. 
Shri N. N. Mehra-Chil1 Examiner of QUestions. 

Shri T. R. Ghai-Senior Examiner of Questions. 

2. The Committee took 'up for further consideration Memorandum 
No. 21, item. Nos. 23 to 42 (details given in Annexure n). Observa­
tions/recommendations made by the Committee seriatim on 20 
pending assurances are as under:-

Sl. No. 23.-The Committee noted that the Ministry of External 
Affairs had partly implemented the assurance through statement 
laid on the Table on 14 September, 1981. After examining the pert­
implementation report, the Committee found that the information 
about 1980 hbd been given therein. As regards infonnaUon about 
1981, the Ministry had sought extension of time upto 19 March, 1982. 
After examining the reasons advanced by the Ministry. the Com-
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mittee agreed to grant extension of time upto 19-3-1982 sought for 
by the Ministry for full implementation of the assurance. 

S!. Nos. 24, 30, 39 and 40.-T" ~ttee noted that the Minis­
tries concerned had sought extension of time upto last week/end of 
December, 1981 (in case o~ Sl. NOI.' 2' and 30), upto 1~12-1982 in 
case of SI. No. 39 and upto 2~1-19821 in case of 81. No. 40 on the 
ground that relevant information was still awaited. Considering 
the reasons advanced by the Ministries, the Committee desired that 
the assurances might be implementec:\ dl,U'ing the next __ on of 
Lok Sabha. The Committee further desired that the Ministries con­
cerned should state the reasons for not seeking further extensions for 
implementation of the assurances beyond the dates upto which 
extensions had been granted, which had already expired. 

Sl. Nos. 25, 27, 28 and 36.-The Committee noted that in these 
cases, the Ministries had sought extension of time for implementing 
the assurances upto 16 October, 1981, 9 Au~st, 1981, 6 Ja.nuary, 1982 
and 24 December, 1981, respectively. No request for further exten­
sion had, however, been sought by the Ministries. The Committee, 
deSired that the representatives of the Mlnistries concerned might be 
called to see the Chairman for explaining their difficulties and state 
the reasons for not seeking extensions after expiry of the period indi­
cated in their last requests. 

St Nos. 29, 31 and 32.-The Committee noted that in these cases, 
the assurances had to be implemented within three months of the 
date of assurance given in reply to questions i.e. by 5 July, 1981, 28 
July, 1981 and 3 August, 1981, respectively. As more than six 
months had passed even after the target dates, the Committee desir­
ed that the concerned representatives of the Ministry of Education 
might be called to see the Chairman and state the reasons for not 
seeking extension of time for implementation of the assurances and. 
what was the present position in regard to each ot them. 

St. Nos. 26, 37 and 41.-The Committee noted that in these cases, 
the Ministries had sought extension of time for implementation of 
the assurances upto 23-1-1982, 31-1-1982 and 31-12-1981, respectively 
on the ground that more time was required. for collection of the 
information. No further extension was sought by them thereafter. 
The Committee deSired that whatever information was available 
with the Ministries might be laid in part-implementation and eft'orts 
made to collect and lay on the Table the remaining information ex­
peditiously. The Committee also desired that the Ministries con­
cerned should inform the Committee about the reasons for not seek­
ing in time extensions for implementation of the respective assu-
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ranees beyond the dates upto 1V'hich extensions had been granted, 
which had already expired. 

Sl. Nos. 33, 34,350, 38 and 42.-Tbe Committee noted that in these 
cases the concerned Ministry of Energy had sought extension of time 
upto 28 February, 1962 in case of 51. Nos. 33, 34,35 and 42 while in 
case of 81. No. ~8 extension had been sought upto end of March, 1982 
on thE:! ground that some information from conoerned State depart­
ments ~d units was still awaited. Considering the reasons advanced 
by the Ministry the Committee desired that whatever infonpation 
was av~lable with them might be laid on the Table during the 
ensuing session in part implemeJ].tation of the assurances and efforts 
made to implement these assurances in full by the end of the en­
suing s~sion. I 

The Committee then adjourned. 



ANNE X U R Ii-ii 
tr"jdt para 2 of Minutl"l datrd 28 January, 19811, and para \I of Minutel datl"d 12 February 198~) 

Pending usuranct"S p~rtaining to Fifth Sc.ion, IgBI of Sevrnth Lo" Sabha as on 21-1-1982 

------------.-------------------------------------------------
SI Date and Rl"ferl"nce 
No. 

2 

Tut of thl" Qut"Stion/Dcbate 

3 

I'INa 8ellsI_.tI. 
(Mi"istry of A,ria",,,') 

I USQ. No .975 dt. ~!I-2-Ig81 by (a) tht"total estimated lOA ortife ADd properly in\-ol-
Shrill. P. Yadav. Sbri Bho,enclra ved in the peU8Jltl qitation. in difi'erl"nt 
jha, Shri R..L . .,..ia: Statet duriDl1980-81 so far; 

~ USQ. Nb.8775 dr.1I7-4-lgS1 by 
Shrl P. NaJary.l: . 

(b) thepreci.e deuwuH ofthe pe_ant.ofdifferrnt 
States .s eonununicatrd to GovcrD~nt; and 

(c) the drcision. and ur-pi taltt'n by Gover~rnrnt 
to m .... t the lame. 

(a) the total quantity ofwheatiuued by the food 
Corporation oflndia for uailliDl to vario\ll flour 
mUll in Srinapr alongwith the name. of tlour 
mill, durin, the yUrt 1978-79. 1979-80 and IgBo-81. 

(b) the total amount of freiPt .uhaidy paid by the 
Food Corporation oflndia to each flour miU and 
the amount of.hare paid by the State Goyer~l. 

(c) whether it i. a fact that lakha of rupee. haYe frau­
dulantly been paid by the Food Corporation of 

Aaruranrc 

4-

.. 
(a) to (c): lofo~on il bein, 

collutcd and wiD be laid on 
the table of tlIe Sabba. 

Ramaru 

5 

LaIl requat rece.iftd 
fh:JIl DPA GD l!t+fl 
toratenaion of- t1m. 
up toaS-II-8I. 

u..t requat rueivtd &om 
l(iaimym ~ 
OIl el-I" for CJllalllOII 

ortiau up to lI6-4-h. 

(b) to (d): Ne~iDlor_tkn 
i. bdq c:ollcetrd. A ~ 
wiD be laid on the Table of 
the Sabba .I.oon .. poIIible. 

61 
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MINUTES 

TWELFTH SITTING 

(1981-82) 

The Committee sat on We:inesday, the 2~ May, 1982 from 15.30 
hours to 15.50 hours. 

PRESENT 

Shri Jagannath Rao-Chairman 

M~BERS 

2. Shri Kamaluddin Ahmed 

, 3. Shri Digvijay Sinh 

4. Shri Harish Kumar Gangwar 

5. Shri Lakshman Mallick 

6. Shri Somji Bhai Damor 

7. Shrimati B. Radhabai Ananda Rao 

8. Shri Sunder Singh 

9. Shri Ram Swarup Ram 

10. Shri L. S. Tur ' .. 

Shri N. N. Mehra-Chief Examiner of Questions. 
Shri J. C. Malhotra-Senior Examiner of Questions. 

2. The Committee considered their draft' Fourth Report. Taking 

note of the fact that the term of the Committee will expire before 
the commencement of the next session of Lok Sa~ha, the Commit* 

decided t~at the Report might be placed before the next Committee, 
when constituted. 

4 



4S , 
3. The Committee were apprised that in pursuance of a letter 

re~eived from Shri Rashid ~ M.P., representatives of the 
Ministry of Education were called to see the· Chairman and explain 

the position regarding implementation of the assurance given ia 

reply to Unstarred Question No. 692 dated 21-8-1981. 

4. The Committee decided to hold their next sitting on 11 June, 

1982 to consider the requests made by some Ministries for droppiI1l 

of certain pending assurances. 

The Committee then adjourned. 
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MINUTES 
FIRST SITTING 

(1982-83) 

The Committee sat on Saturday, the 3 July, 1982 from 15.30 hours 
to 16.00 hours. 

PRESENT 

Shri J agannath Rao-ChaiTm.4n 

MEMBERS 

2. Dr. Rajendra Kumari Bajpai 
3. Shri Manoranjan Bhakta 
4. Shri Sontosh Mohan Dev 
5. Shri Syed Masudal Hossain 

6. Shri J aipal Singh Kashyap 
7. Shri Yashwantrao Mohite 
8. Shri M. N ageswararao 
9. Prof. Narain Chand Parashar 

10. Shri Shantubhai Patel 

11. Shri Nagina Rai 
12. Shri K. C. Sharma 

13. Shri B. D. Singh 

SECRETARIAT 

Shri N. N. Mehra-Chie! Examiner of Questions. 

Shri J. C. Malhotra-Senior Examiner of Questions. 
2. At the outset, the Chairman welcomed the Members and in his 

Inaugural Address gave a brief account of the origin, functions and 
working of the Committee on Government Assurances (Annexure 
III). . 

3. The Committee then considered their Fourth Report and adopted 
the same. 

4. The Committee authorised the Chairman to present the Report 
during the ensuing session of Parliament. 

5. The Committee then adjourned. 
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ANNEXURE III 

(Vide para 2 of Minutes dated 3 July. 1982) 

INAUGURAL ADDRESS BY THE CHAIRMAN, SHRI JAGANNATH 
RAO, COMMITTEE ON GOVERNMENT ASSURANCES, SEVENTH 
LOK SABRA (1982-83) AT THE SITTING OF THE COMMITTEE 

HELD ON 3 JULY. 1982. 

Friends, I have great pleasure in welcoming you all to this first 
sitting of the Committee on Government Assurances. 

2. I ftnd that almost all the Members are new to this Committee. 
I, therefore, consider it my duty to apprise you of the scope under 
which we are to function. 

3. As you are aware, Ministers, while replying to Questions in the 
House or participating in Discussions on Bills, Resolutions, Motions. 
etc., sometimes give assurances, undertakings or promises either to 
consider a matter, . take action or furnish information to the House 
later on. In 1949, the Government, for the first time, made arrange­
ments to extract such assurances from the proceediegs and to report 
to the House action taken on them from time to time. There was 
still no machinery of the House as such to ascertain whether aU the 
assurances given by the Ministers on the ftoor of the House had 
been extracted and implemented and if so, to what extent and in how_ 
much time. 

4. Prior to 1953, it was left entirely to an individual Member to 
watch the progress of implementation of the assurances. Obviously 
a Member could not be expected to keep 'an eye on everything that 
was said or promised in the Chamber. The appointment of this 
Committee has not only helped easing the problems of the Members. 
but has also helped in expediting fulfilment of the assurances given 
on the ftoor of the House. The Committee, over the years, has 
~oved to be an effective inst\t'Ument in the implementation of the 
assurances in letter and spirit. 

17. I may mention here that the first Committee was nominated 
by the Speaker on 1 December, 1953 with six MemhElrs on it. Nine 
more Members were subsequently nominated to the Committee by 
the Speaker on 13 May, 1954. 
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6. The fUnctions of the Committee, as enumerated in the Rules 

are to scrutinise the assUlr'ances, promises, undertakings etc. given 
by the Ministers from time to time on the floor of the House and 
to report on-

(i) the extent to which such assurances, promises, underta­
kings etc. have been implemented; 

(ii) where implemented, whether such implementation has 
taken place within the minimum time necessary for the 
purpose. 

7. The Secretajriat of the Committee has already circulated you 
two publications entitled (i) Introductory Guide, lind (ii) Rules for 
Internal Working of the Committee. These two publications give 
in nutshell the scope of functions of the Committee. 

8. The expressions which constitute an assurance, as laid down 
by the Committee in 19514 in its First Report, have been printed as 
annexure to the Introductory Guide. 

9. The Department of Parliamentalry Affairs acts as a coordinat­
ing agency between the Ministries/Departments of the Government 
and the Committee to ensure prompt implementation of the assu­
rances. That Department culls out the assurances from the Debates 
and sends the statements showing assurances culled out to Lok 
Sabha Secretariat within a week of the Debates. Independent of 
them, Lok Sabha' Secretariat also exainines the Debates and culls 
out assUirances. These assurances are then tallied and in case De­
partment of Parliamentary Affairs have failed to cull out an assu­
rance, their attention is drawn to the relevant remarks constituting 
the assurance. Should Department of Parliamentary Affairs raise 
an issue whether the particular remarks constitute an assurance or 
not, the matter is placed before the" Chairman of the Committee for 
decision. Where the Chairman considers it necessary, he may place 
the matter before the Committee for its decision. 

10. Normally a time limit of three months has been laid down 
by the Committee for the implementation of the assurances. How­
ever, if Government is confronted. with any genuine difficulties in 
implementing" any assurance within the prescribed period of three 
months, in that case, they have to approach tile Committee for ex­
tension of time limit by placing before them the grounds on which 
the extension is sought. 

11. The Minister of Parliamentary Affairs lays on the Table, from 
time to time, statements showing implementation of the assurances. 



49 

These statements may be examined by the Commijtee in order to 
ensure that the assurance has been implemented adequately and 
within the minimum possible time. 

12. I shall now briefly explain the work done by the last Com­
mittee. During 1981-82, the Committee reviewed 177 pending assu­
rances, 3 assurances pertaining to 8th Session of Sixth Lok Sabha 
and 174 assurances pertaining to 1st to 5th Sessions of Seventh 
Lok Sabha. The Committee also presented two Reports during its 
tenure. One more Report was finalised by the Committee. However, 
that could not be presented to the House due to the paucity of time. 
We, as new Committee. will consider the same to-day and finalise it. 

13. The Committee undertook on the spot study tour to Andaman 
and Nicobar Islands and Calcutta to ascertain whether the assurance 
given by the Minister of Transport and Shipping in reply to 
Unstarred Question No. 4368 on 18 December, 1980 had been ade­
quately implemented and whether that had been done in the 
minimum possible time, 

14. Before I conclude, may I request you all to take an active and 
keen interest in the working of the Committee though I am conscious 
of the fact that you may be busy in other Parliamentary work both 
inside and outside the House. Our efforts must be to continue to 
maintain the happy and well established tradition of working to­
gether in a spirit of mutual cooperation and understanding, rising 
above party affiliations. 



APPENDIX 

(Ville para 9 of the Report) 

(i) Statement showing the poIilion ofaasurances of Filth Lok Sabha as on I May, IgIIa • 

----_._---- ..... -----~--.--------.-.----

Sixteentb Session, 1976 

No. of No. of 
lIIII\ur- aSMur-
anccs &lIces 
culled imple-
out mt'nted( 

Propped 

--.-.,...-~-

No. of Ministry( 
a.uur- . J).:part-
ances nlCllt 
out-stand- cancer-
ing ned 

I. PetrQ­
leum, 
C~mi­
cal. and 
Fertili-
zen ---------

. eii) Statemt'nt showing tht· position ofU8uranCt!S of Sixth I.ok Sabha U' on 1 May, IgII2. 

----_._ ..•. _._ .. _. __ ._-------_..... ------------- - ---

Se.uiOll No. of No. of No. of Ministry( 
&lAur ... · &-uur- ,",ur- Depart-
anOCll allcel anccs mcnt 
culled implc- out-stan- concer-
out mented( ding ned 

droppt'rl 

S..cond ScMion,I977 6 Law, 
Ju,tic:r. &. 
Co. Aff-
ain, Tou-
rism and 
Ci"i) 
Aviation. 

:I Finance, 
Worband 

Sixlh Session, 1978 . 343 
Houaing. 

!kv~nth Seuion,1979 975 6 EnrrrY, 
Finance, 
LaW.JUI-
lice &: 
Company 
Affairs. 

Eightb SC'IIion. 1979 94 .2 Finance, 
HolI\t" 
Affairs. 

Total auuraU0C8 OUIatloluiing 16 

._._--------- -----
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(iii) Statement Ihowin. the poaitiOl1 rI_uruoea of~ath Lok Sa .... oa I May. IgSa. 

Second Seaion. Igflo 

ThIrd Seeaion. Ig80 

Fourth Seuion. IgBo 

Fifth SeMion. IgBl 

Sixth bion, IgBl 

Seventh SeaiOll. IgBl 

Tutal OULllaDding "'W'&I1ClC11 

--_. ------- .. __ ._----

No. 01 
_11lI0I:I 
cuUedout 

196 

5f8 
393 

7911 

3711 

.'7 

No. of No. of ... - _1II'IIIICeI 

i.:t~ 0IIt0I1IIIadia. 

193 • 
55' I. 
307 16 

71f ,8 
117. 98 
tlSII 18~ 

----.... -
~tI 

Civ) Ministry-wile dclaila of outalaDding UIU/'IDCCI of Sevc:nth Lok s.bba. 
----_._---_._------- .-----

. MiniatryfDepartment SelUODJ of IieYenlh Loll Sabha -----_._----_ .. _--_ ... _--_ ... _----.--._----

Alriculture 

Rural Developmcat 

CMI 8uppIieI 

Commerce • 

Deb.ce 

Bdw:atioa 6: S. W. 

Energy 

Blec:tnmiCi 

BxtemaI AI'ain 

Jliaaace 

HaIth 6: F. Welfare 

HolDe AfI'aIn 

bcluItry 

IDr. 6: lInIadcIItiag 

Fint Second Third Fourtb Jlifth Silttla 6cveDtia TUIaI 

II 9 .. 5 6 7 8 9 

a 13 I. ·7 
/I I 5 IS .. 

.. .. 6 " 
6 II 9 

• 7 .. 
• 

a .. 7 I. 

5 • II II 

I 

6 • II 9 18 .7 
S 7 6 I, 

I .1 18 ., 3$ 86 

• .. 
• • .. 
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3 4 .5 6 7 8 9 

Irription ',' 4 5 

Labour 6 3 aa 31 

Law, Justice &. Co. 
Affain a 5 10 

Pet., Ch. &. FertilI-
zers 4- 7 13 

Parliamentary 
Affairs 

Planning II 

Rai1wIIY~ 6 6 

Stience &. Techno-
logy. a II 

Shipping &. Trans-
port a 

Stcc:1 &. Mine. II 3 

Tourism &. C. Avw,-
tion " a 7 14 

Works &. HOUling. 5 III 15 311 

----~,--....... ----------..-----.--. 
Total: • 3 III 116 7B gil 185 40Q 

GMGlPMRND-LS n-aa; LS-31·7-82-165. 
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